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hoo. Minister fo bave a sort of “National

* and 1o see how this problem
of pehabilitation is to be tackled and settied
both for Bangla Desh evacuees aud for old

displaced persons and also for migrants
whose figure is not less than 12 lakhs.

I would appeal to the hon. Minister and
the Prime Minister to consider one thing.
The Ministry of Labour and Employment
is a very big department. Tuey have so
many complex problems to face and the
rehabilitation problem has  becomt More
complex due to heavy influx of Bangla Desh
evacuees So, there should be a separate
Ministry to look after the interests of dis-
placed persons, both old and new, and Bangla
Desh evacuees. 1 would again appeal to
the hon. Prime Minister to consider it.

17.34 hrs,

PROCLAMATION IN RELATION
THE STATE OF WEST BENGAL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : I beg to lay on the Table—

(i) A copy of the Proclamation (Hindi
and English versions) dated the
29th Junme, 1971, issucd by the
President under dlausc (1) of article
356 of the Constitution in relation
to the State of West Bengal, published
in Notificauon No. G. S. R. 984
in Gazette of India dated the
29th June, 1971, under article -56(3)
of Constitution. [Placed in Library.
See No. LT—3554/11.]

(i) A copy of the Order (Hindi and

English versions) dated the 29th

Juge, 1971, made by the President

in pursuance of subsclause (1) of

clauss (¢) of the above Proclamation,
published in Notification  No,

G.S. R, 985 in Gazette of India

duted the 29th Jume, 1971. [Placed

in Library. See No. LT--554/71.]

(i) A copy of the Report (Hindi and

English vemioms) of the Governor

of West Bengal dated the 28th Junw,

1971 to the President,
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SHRI SAMAR MUKERJEE (Howrah) :
Sbame ! Because they #re loging the majo-
rity, the President’s Rule is imposed,

17.35 brs,
[MR. SPEAKER in the Chair]
STATEMENT RE. APPOINTMENT OF
A MINISTER WITHOUT PORTFOLIO

TO DEAL WITH PROBLEMS
OF WEST BENGAL

MR, SPEAKER : The hon,
Minister,

Prime

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GHNDHI) : Mr,
Speaker Sir, as the House is aware, by a
proclamation issued this morning, the Presi-
dent has taken over the administration of
the State of West Bengal. The Central
Government ai¢ anxious that all problems
relating to West Bengal which are within
their competence should be dealt with ex-
peditiously. Very serious problems and an
abnormal situation bhave been created in
West Bengal and some other States by the
massive influx of refugeos in so short a period.
These matters need to be given special
attention and tackled urgently. It has,
therefore, been decided to appoint a Minister
of Cabinet rank as Minister, without port-
folio with immediate effect. For the present,
Shri Siddhartha Shankar Ray, Minister of
Education, Social Welfare and Culture will
be ontrusted with this responsibility in addi-
tion to his existing duties. As soon as
the consideration of the Demands for Grants
of his Ministry is completed, he will look after
this exclusively.

SHRI SAMAR GUHA (Contal) : The
most urgent steps is to shift Mr. Dhavan
from Bengal. Shanti Swarup Dhavan has
created all kinds of ‘Ashanti’,

MR. SPEAKER : Nothing without my
permission, pledse. Mr. Raja Ram Shastri.

17.37 hes.

DEMANDS FOR GRANTS, 1971-72--Contd.
MINISTRY ©F LABOUR AND
REHABILITATION
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*SHRI THA KIRUTTINAN (Sivaganja) :
Mr, Speaker, Sir, the Demands for Grants of
the Ministry of Labour, Employment and
Rehabilitation are before this House and I am
bappy to participate in the discussion on
behalf of Dravida Munnetra Kazhagam.

Sir, at the outset, I would refer to the
Report of the National Labour Commission
recently submitted to the Government, |
regret very much to point out that the
Government have not yet given due considera-
tion to the recommendations of the Labour
Commission and have not initiated any steps
for implementing even vety imporiant
recommendations, For instance, the
Commission hay recommended the setting up
of Industrial Relations Council as the first
step for ensuring industrial peace in the
country. So far this recommendation has not
seen the light of the day. I request the hon.
Minister of Labour to give effect to this
recommendation by immediately setting up
the Industrial Relations Council.

The Labour Commission has also
suggested amendment of Section 2(a) of
Industrisal Disputes Act. The State Govern-
ments are not now empowered to intervene
and settle the disputes that arise in the
central industrial undertakings which are
located in varlous States. The maintenance of
Iaw and order is ths sole responsibility of the
State Govermment. [ may poiat out here that
frequent industrial disputes in the contral
public undertakings lead to scrious law and
order sftuation in the Sta es, However, as the
Swute Governments are not clothed with the
authority to infervene and settie such disputes,
they have to tést content by remaining mute
witnesses and silent spectators of worsérting
lew and order. probiem. Keeping this in view,
the Labour Commission has suggested the

[
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amendment of Section : 2(x) of Infustsial
Disputes Act, enabling the State Governments
to cffectively intervens at the appropriate
moment and prevent explosion of industeial
unrest. [ request the Government to come
forward at the earliest with the necessary
amendment to the Industrial Disputes Act,

At the moment, Sir, the Railways do not
come within the purview of Industrial Disputes
Act because the Railways are not unfortunately
treated as an industry, It is high time that the
Railways are treated as an industry and
brought under the operational scope of
Industrial Disputes Act.

The Tamil Nadu Chief Minister, Kalaignar
Karunanidhi, has made u valuable suggestion
regarding extension of gratulty scheme to cover
all the industrial workers throughout the
country, I am sure that the hon Minister of
Labour will not hesitate to accept thi
worthwhile suggestion and extend the
benefit of gratuity scheme to all the
industrial workers,

I would take this opportunity to point
out that it is very necessary to constitute a
Labour Welfare Board in each State, through
which alone many meaningful labour welfare
piogrammes can be undertaken, I am happy
to state that the Tamil Nodu Government
have allocated a sum of Rs. 5 crores to the
State Labour Welfare Board. Considering the
magnitude of the welfare activities to be
undertaken, you will appreciate that this
amount is quite inadcquate. I would suggest
that the Central Government should sanction
a matching grant—-it may be Rs. 5 crores or
Rs. 10 crores-to the State Governments so
that the State Labour Welfare Fund gets
swelled and the State Governments are enabled
10 implement purposeful labour welfare
programmes.

The Employees State Insurance Scheme
started in 1955 has not been functioning as it
should and in comsequence the Tamil Nadu
Government have been greatly handicapped.
An uafortunse feature of this scheme is thal
the workers who are piembers of this Scheo®
get the benefits under this ucheme, while their
families are loft to fend for themoelves. TS

sk

*The origioal spéech was deliversd in Tamil,
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analy shouldibe sectified-s0 that the:fatwilies
of workers are: also covered. In 1967468 the
labour contributed 8 sum of Rs 12.44 crores
to the E.S.L fund, while the ecmployers' share
of contribution was Rs. 13 64 crores. You
will mo doubt agree wih me, Sir, that the
employers’ contribution is woefully inadequate,

In a meeting of the ES.IC, held on
17-9-1969 a resolution was adopted restricting
the per-head expenditare under this scheme to
Rs. 50 and any amount in excess of this
Iimit was to be borne by the respective State
Governments. In Tamil Nadu, the Govern-
ment arc spending a sum of Rs, 61 per worker
under this scheme, on account of which the
State Government have to bear an additional
burden of Rs. 75 lakhs, 1 am at a loss to
appreciate how far it 1s just and proper for
the ES.I.C to put a ceiling of Rs, 50 per
head. I would appeal to the good sense of the
hon Minister of Labour and request him to
get this Resolution of the E.S.1.C, immediately
rchkndu

The Tamil Nadu Government have in
their eagerness to implement labour welfare
progtammes undertaken quite a number of
worhs 1n hand But, to our dismay and horror,
the ESIC. has put its foot down and
directed the State Government not to proceed
further. Many construction works stand
paralysed. The hon. Minister of Labour
should put an end to this sordid state of
affairs,

The Committee under the chairmanship
of Thiru Pattabhiraman, constituted in 1966,
was critical about the sluggish manner in
which the State Governments were reacting
n the matter of implementing this Scheme,
The Committee pointed out that the State
Governments were not coming forward
quickly for acquiring lands required for
Implementing labour welfare activities, The
Tamil Nadu Government spon aneously took
upon themselves the responsibility, purchased
land and started construction of hospitals and
dispensarics under the E.S.I. scheme. When
the State Government is genuinely intérested
'n implementing labour welfare programmes,
1 is highly improper for the E.S.I.C. to put
‘ome imaginary and arbitrary ceiling om
*xpenditure, which is uttetly umrelated to the
dimensions of the problem.

Mr. Spesier, theee recently
“ﬂfﬂﬁ#ﬁﬁm%iwmmw
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convened by the hon, Minister of Laboir.
The proceedings and the conchmions of this
Conference, 1 request, shonld be placed on
the Table of the House for the information of
honourable Members.

The Railway Employees Progressive Union,
of which I happen to be the President, has on
its rols thousands of employees. I am sorrp
to state that this Union has not yet beeir
recognised by the Raftway Administration. I
request the Minister of Labour to nse his good
offices for according recognition to the Ratiway
Employees Progressive Union.

Whilé the labour in the industridal sedtor
are assured of fixed minimum Wwages and slso
pensionary benefits, the landless agriculture
labour have no hope of getting
minimum wages for their sustengnée, I wolld
request the hon. Minister of Labour t6 think
of ways and means to alleviate theé suffarings
of landless agriculture labour and to assure
them compulsory minimum wages. I would
also suggest that instead of giving cash’
incentives alone, the Government should
undertake a massive housing programme for
the labour.

Much has been bruited about the
unemployment problem in our country, and
the imperative mnecessity of creating ample
employment opportunities. The Government
have allocated a sum of Rs. 50 crores fora
crash programme. But I am pessimistic about
the success of this crash programme, This
crash programme is confined to the uneducated
unemployed. 1 am of the view that initially the
problem of educated unemployed must be
solved on a war footing.

Finally, 1 would refer to the question of
rehabilitation of refugees coming from Burma
and Ceylon, The Tamil Nadu Governmept
have undertaken several schemes for thelr
rehabilitation. As the influx of refugees is in
Jakhs, the Central Government should be
liberal in extending financial assistance to the
State Government for tackling this stupendous
and gigantic problem,

With these few words, I concluds.



